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Order dateé 2Ty 3,2004 4

Hearé Shri K.Dash, learneé ceunsel fer

the apgplicant snd Shri S.B.Jena, learned Addl.
Standing Ceunsel for the Respendents ané
peruseé the materials available on recerd,

ifd this under

The applicant, Uedre

Sectien 19 of the A.T.Act, 1985, has appreached
the Trikunal with prayer fer directien te be
issued te Respendents,
te give himAyithin a stipukated perimé as he

particulerly, Res.he,3

has submitted all the relevant d@ecuments and
ceorpleted the training fer the said purpese,
The case of the applicant is that his
father, whe was a resident of village Rengali
under Saintgla P.S. in the District ef Boiangir)
had surrendercd seme part of lané te the Gevt,
ef India fer setting up ef Ordnance Factery
in the year 1985, The Respendents had given
an assursnce that the land lesers weulé net
enly e entitled te financial cempensatien but
alse weulé be effered empleyment, Accerdingly,
in the year 1985 a list ef mere than 100@
displaced persens wasS prepared Jeintly by the
State Gevt, of Crissa ané the Gevernment ef
India, calleé/as Agreed Lisn}for the purpese .
eof ﬁroviding Empleyment te Lané Lesers, In
the said list, as admitted by the Respendents,

and claim
the name/ef the father ef the applicant, viz.,

Shri Sankirtan Patel was alse included. Hewever,
whereas the Respendents cid previée empleyment

te many persens frem the agreed 1list, the case

ef the applicant's father was held up en the
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father had been received which was under investigatien
in se far as the case of adeptien of the applicant by
Sri Sankirtan Patel is cencerned. This matter has been
geing en investigatien by the varieus autherities in the

District. In the meantime, the applicant haé meved the
c{?,:uw
Civil Ceurt ané ebtained a~_,, - with regaréd te his

adeptien frem the family ef Samanta frem the year 1878,
This de,.-> Was awarded en 31.8,2000, Thereafter, the
superinteﬁéent of Pelice, Balangir alse sucmitted
verificatien repert, wherein it was certified that the
father of the applicant had net cencected er fileé any
talse affidavit. Hewever, inspite of verificatien having
been cempleted satisfacterdky, the ReSpondengs have net
faveured him with letter ef appeintment,

The Respendents heve admitted the facts sf the
case. Hewever, beth in the csunter as welf:as reply te
the rejoiﬁder ef the applicant, the Respendents have
eppesed the agpplicatien en the fellewing grauncs,

"l. Late Shri Sankirtan Patel did net adept
Shri 2ipin Patel kcefere 1986, as his name dees
net appear in the wriginal list ef LDP made
in the year 1985 jeintly with District Authes
rities, If late Shri Sankirtan Patel adepted
the Applicant in the year 1978 as claimeé by
him then his adepted sen's name weuld have
ecvieusly appeared in the Original LDP register
made in the year 1985,

2. Late Shri Sankirtan Patel made the adeptien
éeed in the year 19%4, i.e,, after €9 years of
displacement when the age of the applicant was
24 years,

3¢ The father ef sShri Bipin Patel was Shri
Rameswar Patel till 1994 as evident frem the
Scheel Leaving Certificate issued by P,P.
Academy, Balangir in the year 1988,

4. The name ef Shri Bipin Patel appears in
Veter List ef Village Kuikeda ané Bharel beth
published in the year 2001 with his father's

name as Shri Rameswar Patel "
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The Respencents en the aferesaid greunds are sf
the epinien that the applicetien is deveid eof merit as
the applicant is net the eriginal land displaced persen.

We have carefully censidéered the arguments
advanced at the Sar, We are net impressed :fiﬂ'the
ob jectiens raised by the Respsndents, as af@fementioned.
It is n;t the case of the gpplicant that he is net the
eriginal land displaced persen, The issue is whether
the pres3¥RE it is net the pelicy ef the Gevernment te
pay financial cempensatien as alse effer jeb te ene of
the family members ef the persen, whe has lest lang
en acceunt ef natienal cause, This being the case, sur
answer te this is in the affirmative and that is why
beth the State Gevernment and the Gevernment ef India
jeintly prepared the agreed list where the name of the
adopted father of the applicant appears. It is alse a
part ef the pelicy ef the Gevernment that the empleyment
is te be offered te head of the family, whkem and/orf;ne
of the members of the family, whe has lest his lané
fer the natienal cause., That being the pesitien, it is
net epen te the Respencents at this stage te raise an
ol jectien en the plea that the applicant is net the
eriginal list displaceé persen, In the circumstances,

We see ne merit in the said ebjectien raised by the
Respendents, which is hereby everruled,

As the Civil Ceurt has already feuné the adeptien
of the applicant by sShri Sanikrtan Pateal ig valid in the
eye of law, there is ne legal obstacle er impediment
km standing in the way of effering relief te the applicant,

aS per the pelicy of the Gevernment,

€vlng regard te the f gots ane circumstances
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ef the case and as the District autherities are alse

%;2 sgtisfieé with regard te genuinenesézgzatus ef the
aéplicant, we have ne sptien but te direct the autherities
t® censider the case ef the applicant in erder te sffer
him & jeb in the light ef their pelicy decisien. Bince
this matter ha8 already been delayed, we hepe ané trust
that the Respendents sheuléd censider the matter as
expeditieusly as pessible, preferably, within a peried

ef 120 days frem the date of receipt ef cepies of this

erder for the purpese eof effering him a jeb,

The O.A. accerdingly succeeds, Ne oests,
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